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Kollamgets India’s
firstdigitalcourt for
chequebouncecases
BHAVINI MISHRA
New Delhi, 16 August

India’s first digital court spe-
cifically designed to handle
cheque bounce cases -- 24*7
ONCourts -- was inaugurated
on Friday in Kerala’s Kollam
city by Supreme Court judge,
Justice Bhushan Ramkrishna
Gavai.

The initiative marks a sig-
nificant shift towards virtual
judicialprocesses,coveringall
aspects from case filing to
hearings and judgments. If
successful, the ON Courts
model could be rolled out
across Kerala, setting a prece-
dentfortherestof thecountry.
Kerala’s Chief Minister
Pinarayi Vijayan said it was a
landmark moment for the
state’s judiciary.

We-Solv Virtual Solution
Maker, an online dispute res-
olution system, developed by
the Kerala judiciary, was also
launched by Justice Gavai.
The platform has been
designed to facilitate online
deliberations among stake-
holders, streamline the dis-
pute resolution process, and
enhanceefficiency,accessibil-
ity and transparency in dis-
pute resolution.

Nandan Nilekani, co-
founder and non-executive
chairman of Infosys, high-
lighted the project’s potential
impact. “The initiative (On

Courts) has taken the entire
life cycle of a case and auto-
mated it. Roughly, cheque
bouncingcasesare10percent
of total cases.Hence, automa-
tion means that productivity
goes up, and pendency goes
down. Similarly, Motor
Vehicles Act cases are 10 per
cent ormore. If the process of
dealing with these cases are
automated,20-25percentcas-
eswill be resolved,” he said.

ONCourtwill start accept-
ing cases in September 2024
and will initially hear cheque
dishonour cases.

Chief Justice of India, DY
Chandrachud,whowassched-
uledtounveil several technol-
ogy-driven judicial initiatives,
was unable to attend the
event due to unforeseen
circumstances.

Justice Raja
VijayaraghavanVoftheKerala
High Court praised the tech-
nological integration, empha-
sising that it will make court
processesmoreaccessibleand
predictable. “There will be a
smart scheduling system so
that the hearing will be held
on time. It will offer support
and guidance to litigants to
inform them of their case
status in real time. The court
will be linked with important
institutions,suchasbanksand
police, which will make the
exchange of information a
breeze,” he said.

J&Kset for 3-phase polls,
Haryana votes on Oct 1
Countingforbothwill takeplaceonOctober4
ARCHIS MOHAN
New Delhi, 16 August

The Election Commission (EC) on
Fridayannouncedthepollingdates
for the Assembly elections in

JammuandKashmir (J&K) andHaryana.
Countingof votes inHaryanaandJ&K

will takeplace onOctober 4.
The EC said it will announce the poll

schedule forMaharashtra later.
The term of the Haryana Assembly

ends on November 3 and that of
Maharashtra onNovember 26.

Forthefirst timesince2009, theEChas
decoupled poll schedules for
Haryana and Maharashtra. The
two states have had Assembly
elections on the same day in
2009, 2014, and2019.

Polling in J&K for its 90
seats will take place across
three phases (on September
19and25andOctober1),while
Haryana’s 90 seats will poll on
October 1.

J&K, currently a Union Territory, last
sawAssemblypolls (whenLadakhwasalso
its part), a decade back, in November-
December 2014.

These will be the first Assembly elec-
tionstobeheld intheerstwhilestatesince
the abrogationofArticle 370 in 2019.

In December, the Supreme Court had
directed the EC to holdAssembly polls in
J&KbySeptember 30.

To a question that the poll schedule in
J&Kwill end on October 4, instead of the
SC prescribed deadline, Chief Election
CommissionerRajivKumar said the elec-
tions in J&K are being held “well within
the timeperiod.”

Kumar said the EC had to wait for the
completion of the Amarnath Yatra on

August 19.
Notification for the first phase of pol-

ling in J&Kwill be issued on August 20, a
day after theYatra concludes.

“So, it isnotadayhereandtherewhich
is important.What is important is thatwe
go by the spirit,” he said. Kumar said the
ECwill ensure security for all candidates.

Ondelayingannouncingpoll dates for
Maharashtra, Kumar attributed the deci-
sion to factors that included the deploy-
mentof security forces inJ&K, recent rain
inMaharashtra,andforthcomingfestivals
in thewestern state.

Elections are also imminent in
Jharkhand, where the Assembly

termendsonJanuary 5, 2025.
In 2004, Assembly polls in

Maharashtra were held on
October 13of thatyear,while
voting for the Haryana
Assembly took place on
February 3, 2005.
However, the subsequent

three Assembly polls in the two
states – in 2009, 2014, and 2019 –

hadcoincided.HaryanaandMaharashtra
saw single-phase voting for their respec-
tiveAssemblypollsonOctober 13 in2009,
October 15 in2014,andOctober21 in2019.

Political parties welcomed the
announcement ofAssembly polls in J&K,
butwith caveats.

The Congress said that the recent
moves by the Union government have
onlyaddedtothepowersof the lieutenant
governor in J&K, “making a mockery of
the powers of a duly elected state govern-
ment.”

National Conference (NC) vice-pres-
ident Omar Abdullah termed the EC’s
announcementas“better latethannever”.
“People of J&K were waiting for this day
for a long time,”Abdullah said.

THE POLL
ARITHMETIC
JAMMU AND KASHMIR
n Total districts 20
n Total seats 90 (General 74; ST 9; SC 7)

n Total electors 8.7 mn
n Polling booths 11,838

(Rural 9,506; Urban 2,332)

Poll schedule
Phase 1 (24 seats) 18 September
(Districts: Kishtwar, Doda, Ramban,
Anantnag, Pulwama, Shopian,
Kulgam)

Phase 2 (26 seats) 25 September
(Districts: Reasi, Rajouri, Poonch,
Budgam, Srinagar, Ganderbal)

Phase 3 (40 seats) 1 October
(Districts: Samba, Kathua,
Udhampur, Jammu, Baramulla,
Kupwara, Bandipora)

Date of counting: 4 October

HARYANA
Pollingtobeheldinonephase

n Total districts 22
n Total seats 90 (General 73; SC 17; ST 0)

n Total electors 20.1 mn
n Polling booths 20,629

(Rural 13,497; Urban 7,132)

Total seats: 90
Date of poll: 1 October
Date of counting: 4 October

IncalltoModi,Yunusassures
safetyofHindusinB’desh
PRESS TRUST OF INDIA
New Delhi, 16 August

Muhammad Yunus, the chief
adviser to the interim govern-
ment inBangladesh, calledup
Prime Minister Narendra
Modi on Friday, assuring pro-
tection, safety, and security of
Hindus and all other minor-
ities in
his country.

Thiswas the first conversa-
tionbetweenModiandYunus
after he assumed the respon-
sibility following the fall of
the Sheikh Hasina-led
government.

Modi said in a post on X
that he reiterated India’s sup-
port for a democratic, stable,
peaceful, and progressive
Bangladesh.

He said, “Received a tele-
phone call from Professor

Yunus. Exchanged views on
the prevailing situation.
Reiterated India’s support for
ademocratic, stable,peaceful,
and progressive Bangladesh.
He assured protection, safety,
and securityofHindusandall
minorities in Bangladesh.”
During the call, the prime
minister reaffirmed India’s

support for a democratic,
stable, peaceful, and progres-
sive Bangladesh, stated the
PrimeMinister’s Office.

Modi emphasised India’s
commitment to supporting
the people of Bangladesh
through various initiatives.

The prime minister also
underlined the importance of

ensuring the safety and pro-
tectionofHindusandall other
minority communities in
Bangladesh.

Yunus, in turn, assured
that the interim government
would prioritise protection,
safety, and security ofHindus
and all minorities in
Bangladesh.

“Professor Muhammad
Yunus said the situation in
Bangladesh has been brought
under control and life is
becoming normal across the
country,” saidapostonXfrom
the Chief Adviser of the
Government of Bangladesh.

“He said that reports of
attackson theminoritieshave
been exaggerated and he is
inviting Indian journalists to
visit Bangladesh and report
from the ground on the
issues,” saidaconnectingpost.

Centre launchesagri
decisionsupportsystem
SANJEEB MUKHERJEE
New Delhi, 16 August

The Union government on Friday launched a unique digital
geospatial platform called Krishi-Decision Support System
(Krishi-DSS) that provides seamless access to comprehensive
all-Indiadata, includingsatellite imagesoffarms,weather infor-
mation, water reservoir storage, groundwater levels, and soil
health information, fromanywhere at any time.

The platform — developed jointly by the Ministry of
Agriculture and the Department of Space — captures minute
details from the vast expanse of fields to the smallest soil par-
ticle. Krishi-DSS will enable the government to understand
cropping patterns by analysing parcel-level crop maps of
different years.

Officials said the feature
on drought monitoring in
Krishi-DSSwillhelp thegov-
ernment to stay ahead of
drought. It’ll also give near
real-timeinformationonvar-
ious indicators such as soil
moisture,waterstorage,crop
condition, dry spells, etc.

Crop weather watch fea-
ture, which too has been
integrated into Krishi-DSS,
will keep the government
informedabouthowweather
is impacting the crops, crop
harvest status, crop residue
burning, etc., officials said.

With field-parcel segmentation, Krishi-DSS will enable the
governmenttoaccurately identify field-parcelunits,whichwill
helpinunderstandingeachparcel’suniqueneeds,andcropping
patterns, for targeted interventions.

One nation-one soil information system of Krishi-DSS will
give comprehensive soil data with embedded information on
soil type, soil pH (potential of hydrogen), soil health, etc. Soil
datawill help thegovernment inassessing crop suitability and
landcapabilityfor implementingsoil-waterconservationmeas-
ures, officials said.

Anofficial said thatby integratingdatasourcesavailableon
Krishi-DSS, various farmer-centric solutions — such as right
individual advisories to farmers, early disaster warnings like
pest attacks, heavy rain, hailstorms, etc. — can be developed.

Thedigital geospatial platform
Krishi-DecisionSupport
System (Krishi-DSS)will
provide access to
comprehensive all-Indiadata

Thiswas the first conversationbetweenPrimeMinister
NarendraModi (left) andMuhammadYunus after the fall of
theHasina-led government inBangladesh

5PAISA CAPITAL LIMITED
CIN: L67190MH2007PLC289249 | Registered Office: IIFL House, Sun Infotech Park, Road No.16V, Plot No.
B-23, MIDC, Thane Industrial Area, Wagle Estate, Thane - 400604.
Tel: +91 22 4103 5000 | Fax: +91 22 2580 6654 | Email: csteam@5paisa.com | Website: www.5paisa.com

NOTICE OF 17th ANNUAL GENERAL MEETING AND REMOTE E-VOTING INFORMATION

Notice is hereby given that the 17th (Seventeenth) Annual General Meeting (“AGM”) of the Members of 5paisa Capital Limited ("the Company”) is scheduled
be held on Tuesday, September 10, 2024 at 11:30 A.M. (IST) through Video Conferencing (“VC”) and/or Other Audio Visual Means (“OAVM”) to transact the
businesses as set out in the Notice convening the AGM. The Notice of the AGM and the aforesaid documents are available on the website of the Company i.e.
www.5paisa.com, websites of the Stock Exchanges i.e. BSE Limited and National Stock Exchange of India Limited at www.bseindia.com and www.nseindia.com
respectively.
The Company has sent the Annual Report for FY 2023-24 along with the Notice of AGM and e-voting procedure on Friday, August 16, 2024 through electronic
means to theMembers whose e-mail addresses were registered with the Company/Depository(ies)/Registrar & Share Transfer Agent (“RTA”) in compliance with
all the applicable provisions of the Companies Act, 2013 (“the Act”) and circulars issued by theMinistry of Corporate Affairs dated April 08, 2020, April 13, 2020,
May 05, 2020, December 28, 2022 and the relevant circulars issued subsequently in this regard, the latest being September 25, 2023 (collectively referred to as
"MCA Circulars”) and by the Securities and Exchange Board of India (“SEBI”) datedMay 12, 2020, January 15, 2021, May 13, 2022, January 05, 2023 and October
07, 2023 (collectively referred to as “SEBI Circulars”).
In terms of Section 108 of the Act read with Rule 20 of the Companies (Management and Administration) Rules, 2014, as amended and Regulation 44 of the SEBI
(Listing Obligations and Disclosure Requirements) Regulations, 2015 (“Listing Regulations”) and Secretarial Standard - 2 on General Meetings issued by The
Institute of Company Secretaries of India, the Company is providing the facility to its Members to exercise their right to vote by electronic means (“e-voting”) on
any or all of the businesses specified in the Notice convening the 17th AGM of the Company through e-voting services of Central Depository Services Limited
(“CDSL”). The details pursuant to the Act areas under:

In the case of queries/grievances relating to e-voting, Members may refer to the Frequently Asked Questions (FAQs) and e-voting manual available at
www.evotingindia.com, under help section or send an e-mail to helpdesk.evoting@cdslindia.com or contact Mr. Deborshi Choudhary – Deputy Manager from
CDSL at 022-23058738 and 022-23058542/43 or at toll free no. 1800 21 09911.

Place: Thane
Date: August 16, 2024

Sd/-
Namita Godbole

Company Secretary & Compliance Officer
Membership No.: A21056

For 5paisa Capital Limited

a. Members holding shares either in physical form or in dematerialized form, as on the cut-off date i.e. Tuesday, September 03, 2024, are eligible to exercise
their right to vote by using the remote e-voting/e-voting system on any or all of the businesses specified in the Notice convening the AGM of the Company.

b. Pursuant to Section 91 of the Act read with Rule 10 of the Companies (Management and Administration) Rules, 2014 and Regulation 42 of the SEBI Listing
Regulations, that the Register of Members and Share Transfer Books of the Company will remain closed from Wednesday, September 04, 2024 to
Tuesday, September 10, 2024 (both days inclusive) for the purpose of ensuing Annual General Meeting.

c. The remote e-voting will commence on Thursday, September 05, 2024 at 09:00 A.M. (IST) and will end onMonday, September 09, 2024 at 05:00 P.M.
(IST).

d. The remote e-voting module shall be disabled for voting thereafter and once the vote on a resolution is cast by the member, he/she shall not be allowed
to change it subsequently or cast the vote again.

e. The Members can participate in the AGM even after exercising their right to vote through remote e-voting but shall not be eligible to cast their vote again
in the AGM.

f. The members who remain present at the AGM and have not cast their vote through remote e-voting, shall be eligible to vote through e-voting system
available during the AGM.

g. Only a person whose name is recorded in the Register of Members or in the Register of Beneficial Owners maintained by the Depositories as on the cut-off
date i.e. Tuesday, September 03, 2024, shall be entitled to avail the facility of remote e-voting as well as e-voting during the AGM.

h. Members who are holding shares in physical form or non-individual Members who acquires shares of the Company and becomes a Member of the
Company after the Notice has been sent electronically by the Company and holds shares as on the cut-off date i.e. Tuesday, September 03, 2024 may
obtain the User ID and Password by following the procedure/instructions prescribed in the Notice of AGM. However, if a person is already registered with
the depository for remote e-voting, then they can use their existing User ID and Password for casting their vote.

i. In case of individual Member holding securities in demat mode and who acquires shares of the Company after the Notice has been sent electronically by
the Company and holds shares as on the cut-off date i.e. Tuesday, September 03, 2024may follow steps mentioned in the Notice of the AGM relating to
remote e-voting.

j. Members are requested to intimate changes, if any pertaining to their name, postal address, email address, telephone/mobile numbers, Permanent
Account Number (PAN), mandates, nominations, power of attorney, bank details such as name of the bank and branch details, bank account number,
MICR code, IFSC Code etc., as mentioned in the notice of the AGM.

k. The Board of Directors of the Company has appointed CS Aparna Joshi, proprietress - M/s. Aparna Paricharak & Associates, Practicing Company
Secretaries, as the Scrutinizer for the AGM to Scrutinize the e-voting process in a fair and transparent manner.

Change in the address of Customer Care Center:

Investors / Unit holders are advised to take a note of the address of the Customer Care Centre of KFINTechnologies Limited as stated below,
which is an official point of acceptance of transactions for the Schemes of SundaramMutual Fund:

Existing Address NewAddress Effective Date
KFINTechnologies Limited KFINTechnologies Limited, 20-August-2024
Shop No 2, Plot No 17, S. No. 322, Above ShubhamMobile & HomeAppliances, 1st Floor
Near Ganesh Colony Savedi, Ahmednagar, Maharashtra 414001 Tilak Road, Maliwada, Ahmednagar, Maharashtra 414001
Contact: 9890003215 Contact: 0241-3556221
All other terms and conditions of the Scheme InformationDocument(s) / Key InformationMemorandum(s) / Statement ofAdditional Information
will remain unchanged.

This addendum forms an integral part of the Scheme Information Document (SID) / Key Information Memorandum (KIM) / Statement of
Additional Information (SAI) of the schemes of SundaramMutual Fund as amended from time to time.

Notice-Cum-Addendum to the Scheme Information Document (SID) and
Key Information Memorandum (KIM) of Schemes of Sundaram Mutual Fund (‘Fund’)

For Sundaram Asset Management Company Ltd
Place: Chennai R Ajith Kumar
Date: August 17, 2024 Company Secretary & Compliance Officer

For more information please contact:
Sundaram Asset Management Company Ltd
(Investment Manager to Sundaram Mutual Fund)
CIN: U93090TN1996PLC034615

Corporate Office: 1st & 2nd Floor, Sundaram Towers, 46, Whites Road,
Royapettah, Chennai-14.
Contact No. (India) 1860 425 7237, (NRI) +91 40 2345 2215
Fax: +91 44 2841 8108. www.sundarammutual.com

Regd. Office: No. 21, Patullos Road, Chennai 600 002.

Mutual Fund Investments are subject to market risks, read all scheme related documents carefully.
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Notice of Extraordinary General Meeting 

 

Notice is hereby given that an Extraordinary General Meeting of the Members of Ampool India Private 

Limited (“The Company”) will be held on Wednesday, the 14th day of August 2024 at 11 A.M. IST at the 

registered office of the Company at a shorter notice, to transact the following business: 

  

SPECIAL BUSINESS  

 

1. TO APPROVE VOLUNTARY LIQUIDATION OF THE COMPANY AS PER THE INSOLVENCY AND 

BANKRUPTCY CODE, 2016 AND APPOINTMENT OF LIQUIDATOR  

 

To consider and, if thought fit, to pass with or without modification(s), the following resolution as a Special 

Resolution: 

 

“RESOLVED THAT pursuant to the provisions of Section 59 of the Insolvency and Bankruptcy Code, 2016 

(IBC), and such other applicable provisions, including relevant enactments and modifications thereto read 

with Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017, the 

consent of the members of the Company be and is hereby accorded for voluntary liquidation of the 

Company, with effect from the date of passing of this resolution. 

 

RESOLVED FURTHER THAT pursuant to the provisions of Clause (c) of Sub- Section 3 of Section 59 of 

the Insolvency and Bankruptcy Code, 2016, including any statutory amendments or re-enactments thereof, 

Ms. Nithya Pasupathy, having IBBI Registration number: IBBI/IPA-002/IP-N00911/2020-2021/13144, 

registered Insolvency Professional, be and is hereby appointed as the Liquidator of the Company for the 

purpose of voluntary liquidation of the Company and to exercise all powers under the Insolvency and 

Bankruptcy Code, 2016 and the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) 

Regulations, 2017 and other applicable regulations, if any (including any statutory modifications or re-

enactments thereof for the time being in force) to the extent applicable, at the following terms of 

remuneration: 

 

Sl no. Particulars Amount* 

1 Professional Fees for the scope as submitted in the proposal, including fees 

to act as Liquidator [For the period of 90 days from the EGM] 

INR 4,50,000 

plus taxes 

2 Professional Fees for the Counsel for appearance before the NCLT, Mumbai INR 50,000 

plus taxes 

3 Professional Fees for every month of extended period of 

Liquidation beyond the 90 days from the EGM 

INR 45,000 

per month 

*The professional fee quoted above is exclusive of following: 

a) Actual Filing fee payable to the Ministry of Corporate Affairs. 

b) Statutory advertisements in news papers 

c) Fees payable to other statutory authorities, if any 

d) Professional Fee payable to Chartered Accountants, if any 

e) Clearance from Income Tax Department, if required. 

f) Filing Fee payable to Hon’ble National Company law Tribunal. 

g) Any other actual expenditure which has to be reimbursed by the company based on production of bills. 

 

RESOLVED FURTHER THAT pursuant to the provisions of the Insolvency and Bankruptcy Code, 2016, 

upon the appointment of the Liquidator, the power of the Board of Directors of the Company shall cease, 
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which powers the Liquidator shall then assume, for the purpose of carrying out duties and functions as a 

Liquidator, in order to affect the liquidation of the Company, and for all matters incidental and consequential 

thereto. 

 

RESOLVED FURTHER THAT without prejudice to the generality of the aforesaid, pursuant to Sections 35, 

37 and other applicable provisions of Insolvency and Bankruptcy Code, 2016, the Insolvency and 

Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017 and other applicable 

provisions, if any, the Liquidator shall exercise the following powers:  

 

a) To institute or defend suit, prosecution or other legal proceeding, civil or criminal in the name of 

and on behalf of the Company;  

b) To carry on the business of the Company so far as may be necessary for the beneficial liquidation 

of the Company; 

c) To appoint any professional at a reasonable remuneration to assist him in discharge of his duties;  

d) To appoint such other professional or to continue with the appointment of the existing statutory 

auditor of the Company as may be required till the dissolution of the Company;  

e) To discharge all powers, functions duties as required under Section 35 of the Insolvency and 

Bankruptcy Code, 2016, read with the Insolvency and Bankruptcy Board of India (Voluntary 

Liquidation Process) Regulations, 2017 or any other applicable provisions;  

f) To open separate bank account on behalf of the Company as per the requirement of the Insolvency 

and Bankruptcy Code, 2016, or to change the name of the existing bank account of the Company 

as may be deemed appropriate; and 

g) To do all such other thing as may be in the beneficial liquidation of the Company and distribution 

of assets including but not limited to obtaining any consultation from the stakeholders of the 

Company.  

 

RESOLVED FURTHER THAT pursuant to and in accordance with the Insolvency and Bankruptcy Code, 

2016 and the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017, 

the Liquidator be and is hereby authorized to sell and liquidate any of the Company’s properties by public 

auction or private contract with the power to transfer the whole of it to any person or to the sell the same in 

parcels. 

 

RESOLVED FURTHER THAT the Liquidator be and is hereby authorised to exercise all or any the power 

given to him, expressly or implied, under the Insolvency and Bankruptcy Code, 2016 and any other 

enactment as may be applicable, and may also appoint or take assistance of professionals, lawyers and 

experts as deemed fit in order to efficiently and effectively wind up the affairs of the Company.” 

 

By order of the Board of Directors 

For Ampool India Private Limited 

 

 

 

Jaywardhan Semwal Director 

DIN: 08730303 

Address: A1003, Nagarjuna Maple Heights, Marathalli Outer Ring Road, Bangalore-560048, 

Karnataka, India 

 

Date: 13th August 2024 

Place: Bangalore 
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NOTES: 

 

1. In terms of Articles of Association of the company, the statement regarding the appointment of proxy is 

not required to be given as section 105 of the companies Act, 2013 is not applicable to the company. 

Corporate members shall have the right to appoint its representatives. 

2. A member entitled to attend and vote at the meeting is entitled to appoint a proxy to attend and vote 

instead of himself and the proxy need not be a member of the company. Proxy in order to be effective 

must be received by the company not less than 48 hours before the meeting. 

3. The Corporate Members intending to send their Authorized Representatives to attend the EGM pursuant 

to Section 113 of the Companies Act, 2013 are requested to send a certified copy of the Board resolution 

to attend and vote on their behalf at the EGM. 

4. Explanatory Statement as required under Section 102 of the Companies Act, 2013 in respect of special 

business under item No. 1 as set out in the notice is annexed to this notice and forms part of the notice. 

5. All documents referred to in the notice and explanatory statement are open for inspection by the 

members at the registered office of the Company on all working days during business hours up to the 

date of the meeting or any adjournment thereof. 

6. Attendance slip and proxy form forms part of this notice convening the extraordinary general meeting 

 

 

EXPLANATORY STATEMENT PURSUANT TO SECTION 102 OF THE COMPANIES ACT, 2013 

 

Item No. 1:  

 

At present the Company’s authorized capital is INR 1,00,000 (Rupees One Lakhs Only) consisting of 10,000 

(Ten Thousand) Equity shares of INR 10/- (Rupee Ten only) each as on 31st March 2024.  

 

The management of the Company, after several deliberations, and considering there are no business 

operations in the Company at present or proposed in future, recommended to voluntarily liquidate the 

Company through a voluntary liquidation process under the Insolvency and Bankruptcy Code, 2016, by 

way of a special resolution of its shareholders. 

 

The Board of Directors of the Company at their meeting held on 13th August, 2024 decided to wind up the 

affairs of the Company by way of voluntary liquidation in accordance with the provisions of section 59 of 

the Insolvency and Bankruptcy Code, 2016 read with the Insolvency and Bankruptcy Board of India 

(Voluntary Liquidation Process) Regulations 2017 and the provisions of the Companies Act, 2013 as may 

be applicable in this regard. 

 

The Board of Directors having made full enquiry into the affairs of the Company have formed an opinion 

that the Company will be able to pay-off its debts, if any, and that the Company is not being liquidated to 

defraud any person. In this regard, the Directors have made a declaration of solvency duly verified by an 

affidavit pursuant to section 59 (3) of the Insolvency and Bankruptcy Code, 2016. 

 

As laid down in Section 59 of the Insolvency and Bankruptcy Code, 2016, your Directors will also file 

declaration of solvency with the jurisdictional Registrar of Companies. The said Declaration of Solvency 

from the Directors in the form of an affidavit and list of debts as signed by majority of the Directors of the 

Company accompanied by the Financial Statements and  record of business operations of the Company 
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for the previous two years (31st March, 2024 and 31st March 2023) is available for inspection at the 

Registered Office of the Company during business hours on any working day. 

 

The proposed resolution also seeks approval of the members for the appointment of Ms. Nithya Pasupathy, 

an Insolvency Professional registered with Insolvency and Bankruptcy Code of India (IBBI Registration 

number: IBBI/IPA-002/IP-N00911/2020-2021/13144), as Liquidator of the Company and fixing her 

remuneration pursuant to the provisions of the Insolvency and Bankruptcy Code, 2016.The liquidator is 

entrusted with the powers and duties as per applicable provisions of the Insolvency and Bankruptcy Code, 

2016, with the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations 2017 

and other applicable provisions as may be in the beneficial liquidation of the Company 

 

The Board of Directors of the Company believe that the proposed voluntary liquidation is in the best interest 

of all the stakeholders of the Company. The Board of Directors, therefore, recommend the passing of the 

resolution at Item No. 1 as a Special Resolution. 

 

None of the Directors, Key Managerial Persons of the Company and/or their respective relatives shall be 

considered to be concerned or interested in the proposed special resolution except to the extent of their 

respective shareholding, if any in the Company. 

 

By order of the Board of Directors 

For Ampool India Private Limited 

 

 

 

Jaywardhan Semwal  

Director 

DIN: 08730303 

Address: A1003, Nagarjuna Maple Heights, Marathalli Outer Ring Road, Bangalore-560048, 

Karnataka, India 

 

Date: 13th August 2024 

Place: Bangalore 
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ATTENDANCE SLIP 

 

Extraordinary general meeting held on Wednesday, the 14th day of August 2024 at 11 A.M. IST at the 

registered office of the Company 

  

Regd. Folio No.: [•] 

 

 

(Shareholder’s Name in BLOCK Letters)  

 

I certify that I am a registered shareholder / proxy for the registered shareholders of the Company.  

(Member’s / proxy’s name and address in Block Letters to be furnished below)  

 

___________________________________________________________________________ 

  

I hereby record my presence at the extraordinary general meeting held Wednesday, the 14th day of August 

2024 at 11 A.M. IST at the registered office of the Company  

 

 

____________________________                                  ______________________  

If signed by Proxy, name should be                                 Member’s/ Proxy’s signature  

Written here in Block Letters  
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FORM NO. MGT-11 

PROXY FORM 

 

(Pursuant to Section 105(6) of the Companies Act, 2013 and Rule 19(3) of the Companies 

(Management and Administration) Rules, 2014) 

 

Name of the Member(s): [•] 

 

Registered address: [•] 

 

E-mail Id: [•] 

 

Folio No. / Client ID No.: [•] DP ID No.: [•] 

 

I / We, being the member(s) of [•] shares of Ampool India Private Limited, , hereby appoint 

 

1. Name: ……………………........................ E-mail Id: …………................................................................... 

address: ……….……………………………………………………………………………………………………… 

Signature: ……………………...….……… or failing him; 

 

2. Name: ……………………........................ E-mail Id: …………................................................................... 

address: ……….……………………………………………………………………………………………………… 

Signature: ……………………...….……… or failing him; 

 

as my/our proxy to attend and vote (on a poll) for me/us and on my/our behalf at the Extraordinary General 

Meeting to be held Wednesday, the 14th day of August 2024 at 11 A.M. IST at the registered office of the 

Company  

 

Resolution 

No 

Resolution For Against 

1 To approve voluntary liquidation of 

the Company as per the Insolvency 

and Bankruptcy Code, 2016 and 

appointment of Liquidator 

  

 

Signed this …..…… day of ……………...……. 2024. 

 

 

Signature of shareholder …………………………… 

 

 

Signature of Proxy holder(s) ………………………. 

 

NOTES: 

 

1. This Form in order to be effective should be duly completed and deposited at the Registered Office 

of the Company at Office No. 501, Corporate Plaza SR 106A, Bhamburda, Pune, Maharashtra, 

India, 411016, not less than 48 hours before the commencement of the Meeting. 

Affix 
Revenue 
Stamp of 
Re. 1/- 
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2. Those Members who have multiple folios with different joint holders may use copies of this 

Attendance slip/Proxy. 
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CERTIFIED TRUE COPY OF THE EXPLANATORY STATEMENT TO THE RESOLUTION PASSED 
AT THE EXTRAORDINARY GENERAL MEETING OF AMPOOL INDIA PRIVATE LIMITED (‘THE 
COMPANY”) HELD ON WEDNESDAY, THE 14th DAY OF AUGUST 2024 AT 11 A.M. IST AT THE 
REGISTERED OFFICE OF THE COMPANY AT A SHORTER NOTICE 

 
 
At present the Company’s authorized capital is INR 1,00,000 (Rupees One Lakhs Only) consisting of 
10,000 (Ten Thousand) Equity shares of INR 10/- (Rupee Ten only) each as on 31st March 2024.  

The management of the Company, after several deliberations, and considering there are no business 
operations in the Company at present or proposed in future, recommended to voluntarily liquidate the 
Company through a voluntary liquidation process under the Insolvency and Bankruptcy Code, 2016, by 
way of a special resolution of its shareholders. 

The Board of Directors of the Company at their meeting held on 13th August 2024 decided to wind up 
the affairs of the Company by way of voluntary liquidation in accordance with the provisions of section 
59 of the Insolvency and Bankruptcy Code, 2016 read with the Insolvency and Bankruptcy Board of 
India (Voluntary Liquidation Process) Regulations 2017 and the provisions of the Companies Act, 2013 
as may be applicable in this regard. 
 
The Board of Directors having made full enquiry into the affairs of the Company have formed an opinion 
that the Company will be able to pay-off its debts, if any, and that the Company is not being liquidated 
to defraud any person. In this regard, the Directors have made a declaration of solvency duly verified 
by an affidavit pursuant to section 59 (3) of the Insolvency and Bankruptcy Code, 2016. 
 
As laid down in Section 59 of the Insolvency and Bankruptcy Code, 2016, your Directors will also file 
declaration of solvency with the jurisdictional Registrar of Companies. The said Declaration of Solvency 
from the Directors in the form of an affidavit and list of debts as signed by majority of the Directors of 
the Company accompanied by the Financial Statements and  record of business operations of the 
Company for the previous two years (31st March, 2024 and 31st March 2023) is available for inspection 
at the Registered Office of the Company during business hours on any working day. 
 
The proposed resolution also seeks approval of the members for the appointment of Ms. Nithya 
Pasupathy, an Insolvency Professional registered with Insolvency and Bankruptcy Code of India (IBBI 
Registration number: IBBI/IPA-002/IP-N00911/2020-2021/13144), as Liquidator of the Company and 
fixing her remuneration pursuant to the provisions of the Insolvency and Bankruptcy Code, 2016.The 
liquidator is entrusted with the powers and duties as per applicable provisions of the Insolvency and 
Bankruptcy Code, 2016, with the Insolvency and Bankruptcy Board of India (Voluntary Liquidation 
Process) Regulations 2017 and other applicable provisions as may be in the beneficial liquidation of 
the Company 
 
The Board of Directors of the Company believe that the proposed voluntary liquidation is in the best 
interest of all the stakeholders of the Company. The Board of Directors, therefore, recommend the 
passing of the resolution at Item No. 1 as a Special Resolution. 
 
 


















	001c5b694502b1d14f029dd7733886807e8af57a2aab5f693a9f64fafd1ae32c.pdf
	20127377b88f5c105c95dd45b00840b3e6d3033c11f5a91fddd87db3636a9a70.pdf
	001c5b694502b1d14f029dd7733886807e8af57a2aab5f693a9f64fafd1ae32c.pdf
	89b1606e086f9522ba71d3e33b98a7f0edd577e00ecb48da1139088e13dfd6e5.pdf
	Microsoft Word - EGM Resolution- draft-Ampool India- voluntary liquidation (Legal 070824)
	89b1606e086f9522ba71d3e33b98a7f0edd577e00ecb48da1139088e13dfd6e5.pdf

	f553b59a4a28f3b54d88b9bb9c59c66f90f91079a6db0df50960bf91c5e523a1.pdf
	0af7f6c461b8d2eee4529429cadf93d9c53dab91b11897b20781308ee9dda68d.pdf
	f553b59a4a28f3b54d88b9bb9c59c66f90f91079a6db0df50960bf91c5e523a1.pdf

